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However, according to the information furnished by the Cement 
Corporations run by the State Governments and Cement 
Corporation of India, no cement bags have been imported by 
the Government or the Corporations themselves for packing 
cement.

Surveillance System

4542. SHRI TARIQ ANW AR : W ill the M in is ter of 
FINANCE be pleased to state :

(a) whether the Government propose to introduce a 
surveillance system for the financial institutions and non­
banking companies; and

(b) if so, the details thereof alongwith the reasons 
therefor9

THE M IN IS TE R  OF F IN ANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b). The Reserve Bank of India 
(RBI) has reported that it has introduced an on-site inspection 
system for the financial institutions (FIs) with effect from 1st 
April, 1995. Under this system the FIs are to be inspected at 
an interval of two years. The on-site inspection generally 
covers the areas of capital adequacy, asset quality, credit 
management, earnings and profitability, liquidity, merchant 
banking activities, interal control systems, overall management 
etc. As on date, six of the FIs namely Industrial Development 
Bank of India (IDBI), Industria l Credit and Investm ent 
Corporation of India Lim ited (ICICI), Industrial Finance 
Corporation of India Limited (IFCI), National Housing Bank 
(NHB), Export Im port Bank of India (EXIM Bank) and 
Industrial Reconstruction Bank of India (IRBI) are under the 
supervisory jurisdiction of RBI.

As regards non-banking financial companies (NBFCs), 
RBI regulates only the deposit acceptance activities of these 
companies in terms of the provisions of Reserve Bank of 
India Act, 1934 With a view to ensuring that companies 
comply with the directives of RBI, RBI periodically conducts 
inspection of books of accounts of these NBFCs.

Coal Supply to Power Stations of Vidarbha Region

4543. SHRI BANWARI LAL PUROHIT : Will the Minister 
of COAL be pleased to state :

(a) whether Koradi and Khaperkheda Power Stations in 
the Vidarbha region of Maharashtra are getting coal from 
South Eastern Coalfields Limited in Madhya Pradesh and 
Mahanadi Coalfields Limited in Orissa;

(b) if so. the annual quantum and value of the coal 
supplied from the said coalfields;

(c) whether collieries of Western Coalfields Limited are 
also supplying coal from  these collie ries to Koradi and 
Khaperkheda Power Stations;

(d) if so, the quantum of coal supplied by the said colliery 
to the power stations;

(e) the annual production of WCL mines in the vicinity of 
these power stations; and

(f) the share of the parties other than these power stations 
from the total production of these mines9

THE MINISTER OF STATE OFTHE MINISTRY OF COAL 
(SHRIMATI KANTI SINGH) : (a) Yes, Sir.

(b) A total of 6.856 million tonnes of coal, valued at 
Rs. 245.72 crores was supplied to Koradih and Khaperkheda 
power stations from South Eastern Coalfields Ltd. (SECl.) in 
Madhya Pradesh and Mahanadi Coalfields Ltd. (MCL) in 
Orissa

(c) Yes, Sir.

(d) The total of 1.269 million tonnes of coal was supplied 
to these two power stations from Western Coalfields Ltd 
(WCL) during 1995-96.

(e) and (f). The production from the mines in the vicinity 
of these power stations i.e. in Nagpur Area of WCL during 
1995-96 was 2.778 million tonnes (provisional).

Roughly 0.08 million tonnes per month i.e. 35% of the 
coal produced in these mines is despatched to linked industrial 
consumers in and around Nagpur Besides Khaperkheda and 
Koradih coal is also supplied to Sarni power station from these 
mines.

All India Judicial Services

4544 SHRI R. SAMBASIVA RAO : Will the Minister of 
LAW AND JUSTICE be pleased to state :

(a) whether the Law Commission in its 116th report has 
recommended for formation of All India Judicial Services;

(b) if so. whether the Supreme Court in its judgement 
dated April 10. 1995 has directed the Union Government to 
take remedial steps for implementation of the directions to 
achieve the objective of setting up an All India Judicial 
Services; and

(c) if so, the steps taken so far by the Government in this 
regard?

THE MINISTER OF STATE OF THE DEPARTMENT OF 
LEGAL AFFAIRS, LEG ISLATIVE DEPARTM ENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANTD. KHALAP):
(a) The Law Commission in its 116th Report submitted in 
September, 1985 recom m ended the constitu tion  of an 
All India Judicial Service.


